
,...(HrGH @uRroF AssAM, runquru-, r,all[frfrfffifiiffi,sHAL pRADESH)

No. HC.WI-78/ 2022 I 6203 I A
From

To,

Sub:

Ref:-

Sir,

Smti Jayashree Bora,
Joint Registrar (Vigilance),
Gauhati High Couft,
Guwahati.

Shri Subhabrata Datta,
Member, MACT, Cachar. 1/n ft e_D4

)

With reference to the above, I am directed to inform you that your prayer forearned reave for six days Jro,- 29.07.2024 to 03.08.2024 (prefixing 27,07'.202+ and28'07.2024; suffixing 04.08.2024), arong with station reave permission, from treevening or 26.07.2024 tifl the morning of 05.08.2024 has been granted ,G.a tosubmission of your reave apprication in prescribed format. Further, you are to hand over chargeto the District and Sessions Judge, cachar, sirchar, and in his absence, to the next senior mostJudicial fficer available at the station.

Earned leave.

Letter No. SMAC-I t4 N I U372 dtd. L9.07.2024.

Dated Guwahati the

Guwahati for information.

JT. REGISTRAR (VIGII.ANCE)

4-

Yours faithfully,

sel-
JT. REGISTRAR (WGIIANCE)

| .r:0, Loz+
Memo No. Hc.vtt-tg I 2OZ2l 6204-6206 I A, dated
Copy to:

_1. The Principal Accountant General (A&E), fus6,
) The District and Sessions Judge, Cactral, Sitctrai.

V3. The Project Manager, Gauhati High Court.

,^)


